
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. /550/9 3 
T.A. No. 

DATE OF DECISION 4-3-1994 

Madansing Sultans ing 	 Petitioner 

D • K • Mehta 

	

	 Advocate for the Petitioner(s) 

Versus 

Union of India & 	 Respondent 

Mr. B .R.yada 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.3.PL.tel 
	 : Vice Chairman 

The Hon'ble Mr. K.Ramamoorthy 	 : Member (A) 

Whether Reporters of local papers may be allowed to see the Judgemen 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the JudgernF 

Whether it needs to be circulated to other Benches of the Tr,  
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adasirig ultaicj 
Gctci.1 n, 0/0 Vij'zrambhai 
Patel, Ehatwada, I3handu, 
Dist. 14ehsana 	 Applicant. 

Advocte 	iIr. D. 	£Ielhc 

Versus 

The Uriio o lucia 
Notice to be served through 
The General Manager, 
Western Railway, Churchgate, 
Bombay. 

The Divisional Railway ilnager, 
(E), WesLern Railway, iajkot Division 
Kothi Compound, Pajkot 

3 • The Chief Medical Superintendent 
Western Railway Division, Raj kot. 	Respondents 

Advocate 	Mr. L3.R. Kyada. 

ORAL JUDGFM1T 

In 

o... 550 of 1993 	Date: 4-3-1994, 

Per Fion'blE: 	iT.. Patel 	 Vice Chairman. 

The app1icaet JI  who is stated to have sustained 

) 	a fl and consequent disability while rforning his duty1  has 

stated that the disability 	still lingerka,e 	as to 

render him unfit for any ardUpus work and the administration 

should, therefore, be directud to provide h±i with sc- 



KI 

it rL ie light job. 1r hyada is right 	 that this 

Lriburial cannot straightcway cur ct the RilWay Administration 

to provide light -Job to the applicantespccia1ly in the facts 

of this case where, according to air. uyada, there is material 

that the applicant was medically certified to be fit 

rcr isu ing the same job which he was doing earlier. However 

P 	a 	baoleaJ,y n 	u.L-:stion of this Tribunalonsidering 1 

th 	sucnc:e oi cny direction to provide light job to the 

pplicant since air. I'Iehta states that the CIpplicant wi1],; 

satisfied( it the reseondents are directed to send up the 

applicant tOi LreSh necuical ax iiruation to assess whether 

LLt .0 ao Lh acme work wh.ch  he was aerLier doing or 

na caeJ. a racra nulv 	light job. Pr • ::thte states that 

if the respondents are directed to treat the present application 

of the applicant as a f r e s h representation far providing him 

iighter job if the medical authorities certify to that effect, 

the 	licent will be satisfied. It appears that the last 

cc icil examination of the ap;rlicaut was done on 16-7-1993 

or 17-7-1993 or thereaiout.It is possible that the disability 

eafferrd by the applicant 	 recurred or deteriorated 

in the meantime. in the circumstances we find the small request 

eade by Pr. 14ehta, on behalf ot the applicant, to be quite 

reasonable. Ue, eha efore, diract the respondents to treat 

th present application of the applicant as a fresh represen- 

o Lion ror axovtiiaa him iiqbt oh ea lso Lr - ct abet t 
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send the applicant for assessment of disability,if any, 

which he my 	stilluffering and the nature of that 

disability and whether disbility,if any,makes him 

unfit for his present job and requires his claim for 

light job to be seriously considered. If necessary,,the 

respondents may consider the question of decategorisation 

of the applicant 1 jn the event of it being found that 

the applicant is physically fit to perform his present 
k 

duties. It was submitted by Mr.Kyada that the medical 
examination,if any, must be ordered to be made at the 

cost of the applicant. We,however,think that an employee 

like the applicant should not be made to bear such Costs. 

Therefore, we reject the request made in that behalf by 

Mr.Kyada. It will be for the respondents to decide to 

send up the applicant to the Medical Board or to thci. 

competent o-±se1 for ethmination. Copy of the O.A.rnay 

be sent by the applicant to the respondents within a 

period of seven days from today with a copy of this 

order. The representation of the applicant shall be 

decided within a period of four weeks after the receipt 

of a copy of the O.A. by the respondents. 

2. 	 In view of the above directions issued to 

the respondents, Mr.Mehta seeks permission to withdraw 

the present application.perrnjssjon granted. O.A. stands 

disposed of as withdrawn. No order as to costs. 

( K.Ramamoorthy 
Mem.oer (A) 

N.Bte1 
Vice Chiirman 

AS * * 



M.A. 391/94 in 0.A 550/93 

OFDER 

Adjourned to tomorrow, i.e.,26-71994, at 

the request of Mr. Kyada, who undertke3 to serve 

a copy of the M.A to Mr. D.K. Mehta. 

U 
(V.iadhakrishnan) 	 (N.B. Patel) 

Member(A) 	 Vice airman 

vtc. 

Heard Mr. Kyada. Mr. D.K.Mehta is not 

present. M.A. allowed. Time to comply with the 

directions in the judgrint is extended till 

20th August,1994. No further extension will be 

given. M.A. stands disposed of accordingly. 

(V.Radhakrjshnan) 	 (N.3. jPatei) 
Member(A) 	 Vice Chairman 

vtc. 

'Date 	Office Report 



M.A. 391/94 ini.A. 550/93 

Date 	Office Report 	 0 R 0 E R 

25..7-94 	 Adjourned to tomorrow, i.e.,26-7-1994, at 

the request of Mr. Kyada, whm undertakes to serve 

a copy of the M..A to Mr. D.K. Mehta. 

(V.Radha'irjhrLan) 	 (tT.3. Patel) 
Member(A) 	 Vice Chairman 

vtc. 

26-7-94 Heard Mr. Kyada. Mr. D.K.Mehta is not 

present. M.A.allo ed. Time to comply with the 

directions in the judgment is extended till. 

20th August,1994. No further extension will be 

given. M.A. stands disposed of accordingly. 

V. RhaJç  r ishn an) 
Mentber(A) 

vtc. 

(N.a. Patel) 
Vice Chairman 


